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No. F. B-1-23-2018-2-V-(32).—1In exercise of the powers conferred by clause (d) and (g) of sub section (2) of

section 62 of the Madhya Pradesh Excise Act, 1915 {No. I of 1915), the State Government, hereby, makes the
following further amendment in the Madhya Pradesh Foreign Liquor Rules, 1996, namely:—

AMENDMENT
In the said rules, in rule 18, after sub rule (21), the following sub-rule shall be added, namely:—
“(22) Manufacturing units, F. L. 10-A and E. L. 10-B licensees shall be liable to pay storage charge on
foreign liquor spirit, wine and beer stored in foreign liquor warehouse at the rate fixed by the State
Government from time to time:

Provided that the State Government may exempt any kind or type of foreign liquor from storage charge.”.

2. This notification shall deemed to have come into force from 15t April, 2018.

By order and in the name of the Governor of Madhya Pradesh,
ADITI KUMAR TRIPATHI, Dy. Secy.
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